e

IN THE CENTRAL ADMINISTRAT IVE TRBUNAL 2 HYDERABAD BENCH
AT HYD EABAD

CL.P.N0,131/95 in O0A,361/%4 Date of Orders: 27.,6.97
BETWEEN 2 |
S.Narasaiah .. Applicant,
I,
i, Sri D,s,Narendra,

Telecom Diistrict Engineer,

Nalgonda,

‘2. The Telecom District Enginecer,
Na lgonda,

3. The Chief General Manager,
Te lecommunications,
AP (representing Union of India),

Hyderabad. .. Respondents,
Counsel for the Applicant oo MI.C.Suryanérayana
Conmmsel for the Resvondents i aa Mr=NLK JDevrai o
QURAM: _

L]

#ON'BIE SHRI RORANGARAJAN : MEMBER (ADMNV.)

HON'31E SHRI A M,SIVA DAS : MEM3ER (JUDL,)

ORDER

X Oral order as per FHon'ble Shri A,M.Siva Das, Mrober (Judl, )X

The learned counsel aprnearing for the pétitibnér

submitted on 28.3.96 that the socle apnlicant was dead

the
and he may be granted time to brinq/legal representatives

on record, Ve are not informed of the exact date of death
. {

of the petitionet, Even assuming th&t the petitioner

died on 28,3.96 the Gate on which €. death was YEport@aT,

)

by the learned counsel for the petitioner before the

Tribuneal,. tn? period for bkringing the legal representatives



» ' o

on record tas already expired. Since no step has been

taken within the period prescribed this petition Keg abated.
as abated o :
Hence the petition is dismisse@é Mo costs,

4 A, M.SIVA DAS) ( R.RANGARAJTAN )

Mamber (LTI]d 1. } Y P - Ve S |
Dated z 27th Junc, 1997

({ Dictated in Open Court )




